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3eAr / ORDER

This appeal filed by the assessee is directed against
order passed by the Commissioner of Income Tax (Appeals),
National Faceless Appeal Centre (NFAC), Delhi dated

23.05.2022 and pertains to assessment year 2017-18.

2. Brief facts of the case are that the assessee is an
individual filed his return of income for the assessment year
2017-18 on 11.07.2017 admitting total income of Rs.3,85,880/-.
The case was selected for scrutiny to verify cash deposits
during demonetization period. During the course of assessment
proceedings, the Assessing Officer noticed that the assessee

has deposited a sum of Rs.15,02,000/- in his savings bank
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account with  Karur Vysya Bank account no.
1246155000092243. The Assessing Officer called upon the
assessee to explain source for cash deposits, particularly, in
light of deposits made during demonetization period. In
response, the assessee submitted that cash deposits was out
of past savings from his salary account. The Assessing Officer
considered explanation furnished by the assessee and
accepted deposits to the tune of Rs.7,90,054/- out of closing
balance available as on 08.11.2016. However, in respect of
balance amount of Rs.7,11,946/- deposited after 08.11.2016,
same has been treated as unexplained money and brought to
tax under section 69A of the Income Tax Act, 1961. Being
aggrieved by the assessment order, the assessee preferred an

appeal before the learned CIT(A).

3. The first appellate authority, National Faceless Appeal
Centre (NFAC), Delhi, issued various notices to the assessee
as recorded in para 4.1 of the learned CIT(A) order. The
assessee neither appeared nor sought any adjournment.
Therefore, the learned CIT(A) disposed off appeal filed by the

assessee and sustained additions made by the Assessing
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Officer towards cash deposits made in the bank account.
Aggrieved by the CIT(A) order, the assessee is in appeal before

us.

4. The learned A.R for the assessee submitted that the
assessee could not appear before the first appellate authority,
because notice issued by NFAC, Delhi was not noticed by the
assessee through e-mail provided in the return of income filed
for the relevant assessment year. Therefore, one more
opportunity may be given to the assessee to go back to the first

appellate authority to explain his case.

5. The learned DR, on the other hand, supporting order of
the learned CIT(A) submitted that appeal may be set aside to

file of the learned CIT(A).

6. Having heard both the sides and considered relevant
materials on record, | find that the assessee is an aged person
could not notice, when the call letter was issued by the first
appellate authority fixing case for hearing. Therefore, the
assessee could not appear before the learned CIT(A) to explain

his case. Therefore, keeping in view of his old age and also to
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give one more opportunity of hearing to the assessee, | set
aside the issue to the file of the learned CIT(A) to give one
more opportunity of hearing to the assessee. The assessee
shall appear before the first appellate authority without seeking
any adjournment.

7. In the result, appeal filed by the assessee is treated as
allowed for statistical purposes.

Order pronounced in the open court on 14" September, 2022
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